MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE —-PUNE

Phone No. 020-25816451 Jog Centre, 3™ Floor,
Fax No. 020-25811701 _ JOReE . Wakdewadi,

- i . -
e-mail _ : W‘-.ﬁ. Old Pune Mumbai Road,
ropune@mpcb.gov.in N Pune- 411003

MPCBIROP/ 2 002 0/~ 75~ 00/ O Date: 0/[02 /7020

To
Hon'ble Registrar,
National Green Tribunal (PB), New Delhi.

Sub. :- Joint Report by the Pune Municipal Corporation and
Maharashtra Pollution Control Board in Original Application No.
614/2019(PB) Ravinder Sengaonkar, IPS vs. State of

Maharashtra.

Ref. :- Order passed by Hon’ble NGT on 13/08/2019.

Sir,
In compliance of the Order passed by Hon’ble Tribunal on
13/08/2019, submitting herewith the Joint Report by the Pune

Municipal Corporation and Maharashtra Pollution Control Board.

ﬁﬁ
(Pratap Jagtap)

Sub-Regional Officer,
MPCB, Pune —|.




BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, NEW DELHI
ORIGINAL APPLICATION NO. 614/2019 (PB)

Ravinder Sengaonkar, IPS Applicant(s)
Vis.
State of Maharashtra Respondent(s)

In compliance of the order passed by Hon’ble NGT on 13/08/2019, in the matter O.A. No.
6142019. The Joint Committee Report (Pune Municipal Corporation and MPCB) is
submitted herewith.

Date of Site visit: | 29*" January 2020

Address: Deepak Mankar,

Su. No. 115, Hissa No. 01,
Village- Pashan,

Pune.

THE REPORT ON THE “POINTS TO BE EXAMINED”

The verification report as per Hon’ble NGT order is as below:-

~ In compliance of the NGT order date 13/08/2019 representative from Building Department
of Pune Municipal Corporation carried out the visit on 22/08/2019 and observed that the
mediation hall temple, innate school and few rooms falls under Green Belt zone at the said
site. After inspection it was observed that cement concrete block factory does not fall in
the green belt zone and at that time said factory cement concrete block factory is not in
operation.

The Pune Municipal Corporation is the concern the Authority to take actions against illegal
construction constructed in Green Belt. Hence Pune Municipal Corporation issued a Notice
as per Maharashtra Regional & Town Planning Act 1966 under section 53 (1) Vide outward
No. ZoneB/2761 dated 22/08/2019 to Shree Harshwardhan Manker, Su. No. 115 (part),
Pashan, Pune -411021. The said notice is Annexed as Annexure-l. Vide the said notice
under the MRTP Act 1966the Pune Municipal Corporation informed to Shri Mankar that
the constructed innate school (100 * 50 feet), and four room (100 * 30 feet in total) are
illegally constructed without taking required permission as per legal provisions. And hence
it was directed by said notice to stop uses of illegal construction and to demolish
immediately. As the TBUA is below 20,000 sgm, it does not requires Environmental
Clearance and consent from Maharashtra Pollution Control Board.

The joint committee of officials from the Building Department of Pune Municipal
Corporation and MPC Board has carried the visit on 29/01/2020. During visit the committee




members observed illegally constructed innate school and three rooms are demolished by
Shri Mankar. During visit, it was observed that illegally constructed one room is not yet
demolished.

Building department, Pune Municipal Corporation vide letter no. Zone 6/6218 dated
31/01/2020 informed that though Mediation hall temple comes under Green Belt, same is
already approved by Building department, Pune Municipal Corporation vide CC/2004/03
dated 08/03/2004. The Sanctioned Plan and Commencement Certificate are annexed as
Annexure-||

The Pune Municipal Corporation has also informed by the said letter date 31/01/2020 that
incompliance of the notice issued under the MRTP Act 1966, the Building Department,
PMC will take necessary action against remaining illegal construction in Green Belt. The
said letter date 31/01/2020 is annexed here with as Annexure —llI.

(Sanjana Jadhav) (Rupesh Wagh)
Field Officer, Junior Engineer

MPC Board, Pune Building department, PMC.
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ORDER

Allegation in this letter, which has been treated as an application is filed by the
Additional Commissioner of Police, West Region Pune, Maharashtra. The complaint
states that there is illegal construction on the green belt at village Prashant, District
Pune, Maharashtra.

Let the Municipal Commissioner, Pune and Maharashtra State Pollution Control
Board (MSPCB) look into the matter and take appropriate action in accordance with
law and furnish a factual and action taken report to this Tribunal within one month
from the date of receipt of copy of this order by e-mail at judicial-ngt@gov.in The MSPCB
will be the nodal agency for coordination and compliance.

A Copy of this order, along with complaint, be sent to the MSPCB by e-mail for
compliance”
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